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ted below:—

ASADHA 24, 1899 (SAKA)

Name cf tht Ccmpeny 1977-78
produ-
\ ction
L targets
as a per-
centage
increase
over
actual
produ-
ction of
1976-77
Cal Irdia Lid. . 6
Hindustan Zink Limited . .
(i) Zink Ingot . 95
(ii) Lead 22
National Mineral Developmem
Corporation :
(i) Iron Ore (Bailadilla) 6
(ii) Iron Ore (Kiriburu) 25
Osl & Natural Gas Commission
Crude Oil ., . . . 43
Fertilizers
(i) In terms of Nutrient ‘N’ 2§
(ii) In werms of Nutrient
‘P.0," . . . . 117
Organic Chemicals 19
Drugs . . . . Io0
Petroleum (1.0.C.) 7
Steel (Rourkela)
Steel Ingots . 3
Durgapur
(1) Hot Metal 7
(ii) Steel Ingots 15
(iii) Sale:ble Steel 11
Garden Reach Sthbmlders
(O] Shlp-bulldmg 16
(ii) Diesel Engines 28
Hindustan Shipyard
(i) Steel processed 17
Goa Shityard
(i) New Construction 113
(ij) Ship Repair .
Magagon Docks Limited -
(i) -8hip Conmstruction . 9
ii) Ships Repair . . 2
Bharat Earth Movers Limited
(q)‘E’n’h Mgqving Equipment 2
. . 11

(ii) Rail C aches
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(d) The major projects recommend-
ed by the Public Investment Board for
Government’s acceptance during the
current financial year commencing in
April 1977 are given in the Statement.

Statement
List of new projects clearedq by PIB
du'rmg' the period 1-4-1977 t‘tll date

1 Modernisation of 1700 mm semi-
continuoug hot strip mill of Rourkela
Steel Plant.

2. Regional Cattle-cum-Dairy deve-
lopment centres in Karnataka, M.P.
and Rajasthan. [

3. 3rd phase of the development of
Bombay High and Bassein offshore
oil-field.

4. Construction of 4th Oil-Berth at
Butcher Island off Bombay:.
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Foreign Exchange Manipulations by
Singhanias

3612. SHRI JYOTIRMOY BOSU:
Wil] the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
ed to state:

(a) some members of the Singhania
family at Calcutta, Kanpur and other
places had been very recently found
involved in foreign exchange racket;

(b) whether some members of the
family particularly Gaur Hari Singh-
ania, Bharat Singh Singhania were
involved in serious invoice manipula-
tion and other foreign exchange
rackets; and

(c) i1 so, action taken by Govern-
ment?

JULY 15, 1977
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THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M, PATEL): (a) No mem-
ber of Singhania family at Calcutta,
Kanpur anq other places had been
found involved in foreign exchange
racket during the last one year.

Particulars of contraventiong of
Foreign Exchange Regulatior Act, if
any, punishable under the Customs
Act, by the members of the Singhania
family during the last one year, are
being collected and wil] be laid on the
Table of the House.

(b) and (c). The Directorate of
Enforcement had issued Show Cause
Notices for violation of certain provi-
sions of Foreign Exchange Regulation
Act in three cases against two Com-
panies ang its Directors and Export
Manager. - Some members of the
Singhania family are Directors in the
ablovel two compapies. Shri Bharat
Harj Singhania is a Director of one of
these Companies and he was a Direc-
tor of the other Company upto 11th
February, 1971.

The Directorate of Enforcement had
also issued Show Cause Notice for
violation of certain provisions of
Foreign Exchange Regulation Act
against a partnership firm in which
three members of the Singhania fami-
ly are partners.

All the four cases have been adjudi-
cated by the Directorate of Enforce-
ment. Two cases have «nded in ac-
quittal. In the other two cases one of
the companies involveg has been found
guilty of certain charges and penalties
of Rs, 6.5 lakhs and Rs. 1.75 lakhs
have been imposeq in the two cases.
In these two cases the Export Mana-
ger of the Company has also been
founq guilty of certain charges and
penalties of Rs, 65,000 anq Rs. 17,500
have been imposedq on him. Charges
against others have been dropped.

In November, 1974, the Commissio-
ner of Police, Calcutta had issueq de-
tention orders against Shri Bharat
Hari Sinrhania on the basis of the





